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CORAM:  

HON’BLE MR. S.K. MOHANTY, MEMBER (JUDICIAL) 

HON’BLE MR. RAJU, MEMBER (TECHNICAL) 

 

FINAL ORDER NO. A/87283-87284/2021 

                                                           Date of Hearing: 08.12.2021 

                                                           Date of Decision:08.12.2021  

 

PER : S.K. MOHANTY 

 When the matter was called, the learned Advocate for the respondent 

submitted that both the appeals filed by Revenue are covered under the 

Litigation Policy formulated by the Ministry of Finance, Government of India.  

In this context, he has submitted the Instruction No. F. 

No.390/Misc./116/2017-JC dated 22.08.2019 issued by the Central Board 

of Indirect Taxes & Customs. On perusal of the case record, we find that 

in both the appeals disputed amount involved is less than Rs.20 lakhs. 

Thus, we are of the considered view that these appeals cannot be taken 

up for hearing owing to the stake involved.  Accordingly, appeals filed by 

Revenue are dismissed only on the ground of monetary limit as per the 

instruction referred (supra). Cross objection filed by the respondent  is 

disposed of. 

      (Dictated and pronounced in the open court) 

 

 

 

      (S.K. Mohanty) 
            Member (Judicial) 
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